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REPLY FILED BY THE 7th RESPONDENT 

I K. Kothandam, Son of Kuppan, aged about 55 years, residing at No. 5, 

Alamelu Nagar, Old Perungalathur, Chennai- 600 063., do hereby solemnly 

affirm and sincerely state as follows;  

 

1. I am the 7th Respondent herein and as such I am well acquainted 

with the facts and circumstances of the present case.  

 

2. It is submitted that this Hon'ble Tribunal had initiated a Suo-Moto 

Application, under Section 14 of the National Green Tribunal Act, 

2010., based on a representation by one Mr. K. Veeraraghavan.  
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3. It is submitted that the letter petition, dt. 11.12.2023, had been 

made alleging that the complainant had come to know about the 

Environmental Clearance (EC) issuance and mining permission, to the 

quarry at S. Nos. 225/1,2, 8B, 8C, 8D, 241/3H, 3I, 5,6,7,8 and 242/9 

of Pazhayaseevaram Village, Walajabad Taluk, Kanchipuram District, 

in 7th Respondent’s favour, through local news papers. 

 

4. The main grievance of the complainant is that the quarry could cause 

danger and imminent risk to the safety of a 400KV power grid, which 

is alleged to be at a distance of 10meters, according to the 

complainant.  

 

5. Vide order dated 05.03.2024, this Hon'ble Tribunal was pleased to 

implead the answering Respondent as a necessary party and the 

following facts are submitted for better enlightenment of the factual 

correctness in the present case. 

 

FACTS IN BRIEF: 

6. It is respectfully submitted that the 7th Respondent had obtained 

Environmental Clearance from the 3rd Respondent Authority (SEIAA), 

on 06.12.2023. The Environmental Clearance has been issued under 

Schedule 1(a) of the EIA Notification, 2006, for the project at SF Nos. 
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225/1, 2, 8B, 8C, 8D, 241/3H, 3I, 5, 6, 7, 8 and 242/9 of 

Pazhayaseevaram – A Village, Walajabad Taluk, Kancheepuram 

District. The total size of the quarry proposed to be quarried is 3.04.5 

Hectares. In compliance to the conditions of the clearance, the same 

was also published in the news papers and only based on which it is 

seen that the complainant made the representation to the Hon'ble 

Tribunal.  

 

7. It is submitted that, the Impugned project is a New quarry and the 

7th Respondent had followed the due process of law in obtaining the 

required permissions from the Authorities. While that being so, 

without knowing any of the factual situation and reality, one Mr. K. 

Veeraraghavan, who has mentioned his address to be from 

Pazhayaseevaram Village, without mentioning any Door No or street 

name has made the present complaint. On enquiry it was seen that 

there is no such person from the Village and the facts in the said 

complaint are also seen to be baseless and false, and the complaint 

is made only to stall the project of this Respondent for reasons 

unknown. 

 

8. It is submitted that the Impugned site is a barren land which is unfit 

for agriculture which is surrounded by few defunct quarries within a 
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proximity of 500 meters. The same is also addressed in the 

permission granted by the Assistant Director of Mines and Geology.  

9. It is submitted that the impugned land has been leased out by one 

Mr. M. Antony in favour of Mr. K. Kothandan, vide lease deed dt. 

14.12.2022, for an extent of 3.07.5 Hectares. The said area is unfit 

for agriculture and there are 3 defunct quarries, within a distance of 

500 meters, viz. one belonged to K. Kothandan of an extent of 3.85.5 

Hectares, wherein the lease expired on 26.02.2018, the other 

belonging to M. Antony, of an extent of 2.85.5 Hectares, wherein the 

lease expired on 29.05.2013, and thirdly, an existing quarry where 

the activity is stopped two years back, which belongs to one Mr. D. 

Suthan, of an extent of 1.83.0 Hectares and the lease period of the 

said quarry is from 15.06.2018 to 14.06.2038. It is pertinent to note 

that the existing lease valid quarry, which is adjacent to the present 

site is not working, due to reasons unknown, and the report of the 

Assistant Director of the Department of Geology and mining has also 

reported that the work has been stopped.  

 

10. Though the proposed quarry of the 7th Respondent satisfies all the 

legal norms and criteria, the complainant had made the complaint on 

a only ground that there is a 400KV grid within restricted distance. 

The complaint is seen to be made with a malaise intention 

4



5 

 

 

 

immediately after the issuance of Environmental Clearance by the 3rd 

Respondent. The request in the said complaint is seen to be that to 

cancel the Environmental Clearance. The communication of Mr. K. 

Veeraraghavan shows that he is well aware of the Environmental 

Clearance issued to the present project and without invoking Section 

16 of the National Green Tribunal Act, 2010, he had chosen to write 

letter to the Hon'ble Tribunal and Authorities for initiating action. 

 

11. It is submitted that, it is true that there is a power grid line of 400 

kw, passing on the eastern side of the impugned quarry site. The 

distance from the said 400 kw grid line is as follows; 

i. 17 m from 242/9; 

ii. 37 m from 225/8D; and 
iii. 25 m from 225/8B 

 

8. It is submitted that, though the total extent of the leased lands are 

3.07.5 Hectares, after leaving the required buffer from the high-

tension grid line, (i.e) a distance of 50m to the quarry boundary, the 

mining area has been restricted to 3.05 hectares. But without 

knowing the said facts, the Complainant has made false allegations 

in his complaint and based on which the present Suo Moto application 

had been initiated against the impugned project, by this Hon'ble 

National Green Tribunal. 
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9. It is pertinent to state that the Authorities had made physical 

inspection to the project site and only based on the reports issued by 

the Revenue Department, the permissions have been processed and 

granted. In particular it is pertinent to mention the letter addressed 

by Revenue Divisional Officer to the District Collector, in Na. Ka No. 

132/2023/A1, dt. 28.02.2023, which states that there are no 

Gramanatham lands or Approved plots within 300 m, there are no 

public used lands, such as graveyard, or historical important site, or 

Government lands in the lease applied lands, or there are no 

archeological important sites within 500m from the project site, or 

there are no sanctuaries/ Tiger Reserve/ elephant corridors within 

1km from the impugned site. Further, the said communication has 

also made a mention that the applied land does not fall within 50 m 

from high tension or low-tension electric line.  

 

10. It is pertinent to state that there are no water bodies or grid lines 

within 50 meters from the proposed quarry, which had also been 

acknowledged by the authorities. But because of the present Suo-

Moto application, the special team constituted based on this Hon'ble 

Tribunal’s order, the Revenue Divisional Officer had now instructed 

the proponent to obtain a NOC ( concurrence ), from the Power Grid 

Corporation, in order to carry out the mining operation. The stand of 
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the Revenue Divisional Officer is baseless when the grid line is 

acknowledged by the same special team that the quarry satisfies the 

50 meters distance criteria. It is submitted that when the power grid 

line is 400KV the law restricts the activity within 50 meters only. The 

mining plan for the impugned quarry was prepared by qualified 

persons, leaving 50 meters distance, which was also approved by the 

Assistant Director of Mines and Geology. The said facts are also 

acknowledged by the report of the District collector in paragraph 6(ii) 

and 6(iii). While that being so, the direction of the Revenue Divisional 

Officer to obtain concurrence from the Power grid Corporation is 

without application of mind and the same is only because of the 

vexatious complaint made by an unexisting person named K. 

Veeraragavan.  

 

11. It is submitted that, the complaint by Mr. K. Veeraraghavan is false 

and baseless. Further the answering Respondent reserves his right to 

file additional affidavit in case of any further queries, as the present 

application is only based on a letter.  

 

12. It is respectfully prayed that this Hon’ble Tribunal may be pleased to 

close the present Suo Moto Application, which was initiated based on 
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a false complaint made in letter dt. 11.12.2023 and thus render 

justice.    

 

Solemnly affirmed on this the   : BEFORE ME 

10th day of May, 2024    :      

And signed his name in my presence. : ( ADVOCATE : CHENNAI ) 
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